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LISTING OF MATTERS BEFORE HON'BLE JUDGE IN CHAMBERS/REGISTRARS

4 F.41/Judl./2008  :Circular containing instructions to list civil/criminal 227-A t0 227-C
17.12.2008 ‘appeals before the Registrars' Courts, in the first
iinstance under the heading 'Pre-Final Hearing Matters'
‘and to include in Weekly/Terminal List only matters
~which are recorded as complete in all respects by the
Registrar's Courts.

INSTRUCTIONS REGARDING PREPARATION OF OFFICE REPORTS

13 F.5/Judl/2008 Office Order containing instructions to those working 248-A
9.1.2008 in judicial Branches to state in the Office Report brief
-details regarding the position and the exact status of the
.case referred o in the office report as pending in this
Court.
14 F7/Judl/2008 ' Office Order containing instructions to indicate in the 248-B
28.1.2008 -Office Report page number given to the Annexure in
‘the Paper Book against ¢ach Annexure so referred.

INCLUSION/CIRCULATION OF DOCUMENTS/PAPER BOOQKS

22 E.3/Judl/2007 ‘Office Order containing directions regarding timely 307-A
13.8.2007 -circulation of all the paper books at the residential
-offices of Hon. CJI/Hon. Judges in coordination with
Paper Book Section and Listing Section,
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F.12/Judl/2008

E.15/Jud!/2007 Circular regarding tallying of index of their Paper 307-B
7.12.2007 '‘Books with the index of the Paper Books available in
Branch I-A Annexe, by Advocates-on- .
‘Record/Registered Clerk.

F.6/Judl/2008 'Office Order specifying the time schedule for sending: 307-C to 307-D
25.1.2008 ‘the Paper Books after updation on receipt of weekly
“hearing list to avoid delay in the circulation of the Paper
‘Books to the Hon'ble Judges.

‘Office Order containing directions that documents be- 307-E
23.6.2008 kept in Paper Books in chronological order and event
'wise, continuous page numbers be given and proper
‘entries in the index portion of the main paper book be’
‘made. :

F14/5udl/2008  Office Order containing instructions for timely 307-F to 307-G
18.8.2008 “maintenance, updation and transmission of Paper’
: Books.

E18/IW/IAA/08 Circular containing directions in supersession of the 307-H to 3071
4.1.2008 instructions contained in Circular No. F4/IW/AA/06.
‘dated 6.11.2006 regarding decentralisation of the work
~of inclusion of Record of Proceedings in Paper Book,
ete.

'E15/0udl/2008  'Office Order fixing the Time-schedule in the matter of . 307-J (o 307-1.

19.8.2008 _preparation/publication of Cause List, updation of paper
‘books and sending the same to the residences of
Hon'ble Judges.

F17/Judl/2008 Office Order containing instructions to ensure inclusion 307-M to 307-N
6.11.2008 of copies of Record of Proceedings in Paper Books.
‘including those passed by Hon'ble Judge in Chambers’
.and the Registrar's Court as required in the Circular
dated 4.1.2008.

E21/Judl./2009 Office Order drawing attention to, and for a-:“;)-mrpliancer 307-0 10 307-P

23.7.2000 of, directions contained in Office Circulars dated
19.4.2007, 4.1.2008, 6.11.2008 and Office Order dated!
-19.8.2008 regarding updation of Paper Books with
.copies of latest Record of Proceedings and other
relevant documents in respect of matters listed before
‘the Hon’ble Court. '
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18 EI7udl/2007
10.12.2007

19 E32/Tud] /2008
' 26.9.2008

4 [36Judl2008

20.11.2008

ISSUANCE OF SHOW CAUSE NOTICE/NOTICE

Circular containing instructions regarding issue of
‘notice on the proper Department. of the Union of India

‘or the State Govt, as per the instructions contained in:

‘Circular dated 5.3,199(.

‘Circular containing instructions to Officers signing the
Notice or intimation sent to Advocates-on-Record
.mentioning the name, room number and the telephone
‘number below his/her signature.

TAGGING OF MATTERS

;Circular contaimng instructions regarding maintaining .

‘Register by Tagging Officer in respect of Coram given
'by her/him strictly in conformity with the guidelines’
‘and regarding maintaining Register by Additional’

‘Registrar (I-B) in respect of matters in which coram is
_given by the Hon'ble C.J.L.

334-A

334-B

JTE-A

INSTRUCTIONS REGARDING FILING OF FRESH MATTERS/DOCUMENTS

29 T123udl/2007
22.11.2007

30 F44/Judl2009
24.1.2009

31 No. Nii

7.12.2007

‘Circular containing instructions to give undertaking in’
‘the proforma to file copies of the judgment/order
‘required to be filed as additional documents at least one
'week prior to the date of publication of the final cause
list, failing which the matter not to be listed.

;Circular containing directions to list matters in which
_copies of the relevant documents are not filed as per the
‘undertaking given by advocates even after the expiry of
‘the four weeks as enjoined in Circular No.F. 12/7udl/07:

dated 22.11.2007, along with appropriate office report.
mentromng noa-compliance of undertakmg

Notlcc r%ardlng openm;:, dddlllondl filing cwntm and
the timings for the functioning of the counters.

445 1o 445-A

446

447
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36

37

38

39

40

El6/Judl /2007
8.12.2007

F.19/WPPB/IAA/03

11.1.2008

F.22/TudL/2008
7.2.2008

No.1B/2/2008

15.10.2008

F37/70dl/2008

21.11.2008

FS1/Judl/2009

21.4.2009

E52/1udl./2009
21.4.2009

E20/udl./2009
5.5.2009

E.55/Tudl /2009
2.7.2000

!Circular containing instructions to the effect that only

'Advocates-on-Record or their registered clerk or

Advocates having special authority in writing shall file/
refile, cure defects, apply for certified copies or move
any other work in jud!. sections

Circular containing instructions to accept only three,
sets of Paper Books of Writ Petitions at the Filing:

‘Counters. Additional sets of Paper Books if needed be

 got prepared by the concerned Section preferably with

the assistance from the concerned counsel.

Circular containing instructions to furnish complete and
accurate information in Listing Proforma.

Notice regarding revised timings for the functioning of

Filing Counters.

Circular  containing instruction. not (o accepl
-Vakalatnama from the Respondent(s} unless filed along
‘with Caveat. when a matter is not admitted or Notice
“was ordered by the Hon'ble Court.

‘Circular containing revised procedure for filing and:

scrutiny of the matters at the Filing Counter w.e.f. 4™

May, 2009. (Circulated to Staff) with Modified Check

List to be followed by the Registry.

Circular containing revised procedure for filing of fresh
matters at the Filing Counter and scrutiny thereof etc. to

‘be followed w.e.f. 4.5.20009.

.Office Order containing instructions to accept fresh.

mallers ete. filed by party-in-person or the authorised

representative of an organisation in the Porta Cabin and

' PRO to assist them regarding their queries.

iCircular in continuation of Registry's earlier Circular

‘Nos. FNo.51 &52/Judl/2009 dated 21" April, 2009
‘containing instructions that Caveat matching be done at’

‘the time of registration, that one counter at Porta Cabin

‘will function between 5 p.m. to 8 p.m. for accepting.

fresh matters and that Defective matters be collected
from the filing counter by the Advocates. ‘

448

449

450-450A & B
451

152

453-453A-F

 454-454A-C

455

456-450A
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4t 7 F.356/Judl/2009  Circular containing instructions limiting that not more’

7.7.2009 "than two defective matters to be refiled at a time, except

'in the case of group matters, matters filed beyond
limitation, urgent matters and matters refiled on behalf-

?of Central Agency Section.

457
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SUPREME COURT OF INDJA

No. F 41/Judl./2008

Dated 17" December, 2008

CIRCULAR

With a view 1o ensure that the regular hearing matters arc complete in
all respects, before they are listed before the Hon’blr Courts, Honble the
Chiet Justice of India has been pleased to wsue the {orowing directions for

compliance by the Regisiry:

1. Whenever a Civil/Criminal Appeal becomes reudy for being inciuded
i the Terminal List for fial hearing, the Section vonueined st 2ib! r‘mr‘h
CivilCriminal Appeal beliore :;,h::lRegis'ua:"s Couwsts, in the sl msnance,
under the heading “Pre-Final Hearing Matter” and the Registrar, alter
verifying the following from the leamed Counsel for the iﬂ;n'ti_-;a ax el s
examination of recod, certify that the m.:;znc.?‘ 15 rewty i all respocts for

being listed before the Hon’ble Court [or final hearing:

(a)  Notice of Lodgment of Appeal has been duly served on
all the parties as per Court’s order.

(b) In Civil Appeals, record of the Court below has been
received in the Registry, unless the Hon’ble Court has
dispensed with calling of the same.

{c) In Civil Appeals, the Registry will continue to follow the
present practice of not calling for the records of Lower
Court/Trial Court. But, if the counsel appearing before
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(d)

(H)

{g)

(h)

229-8

the Registrar agree that the original record of the Lower
Court/Trial Court is necessary for hearing of the appeal,
the Registrar will ensure calling of the requisite record.

In Criminal Appeals, Lower Court/Trial Court records
have been received in the Registry, unless the Hon'ble
Court has dispensed with the calling of original records.

No steps for substitution of L.Rs. are pending.

All additonal documents il proposed to be filed and
statement of case If required in terms of Circular
No.F.10/Judl./2007 dated 14.8,2007, have been filed by
al} the parties.

In cases where the parties do not want to file further
additional documents, that fact is recorded.

Directions, if any, of the Hon’ble Court, mncluding
calling for report/document ete. have been complied.

Only the matters which arc recordad as complete in all respects by the

Registrar’s Courts will be included in the Weekly/Terminal List.

2. The matters which are not inciuded in Terminal List, but, are o he

included in Weekly/Daily List, in view of order of the Hon’ble Court, or

otherwise, shall be first listed before the Registrar’s Courts at the carliest

possible, which will deal with them in terms of (1) above, but the listing of

the matter wiil not be delayed for this reason.
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3.

At the time of preparation of the Terminal List every year the fact

whether the Appeal is ready in all respects for inclusion in the Terminal List

should be veritied by the Section as well as the Listing Branch, based on the

report made by the Registrar’s Courts as per (1) above,

The above directions shall come into torce with immediate effect.

W\‘”’W T
(Suihash Malik) (T.Stvadasain)
Registrar {J-1}} Registrar(J-1)

(opy to:

-2

The Sccretary, Supreme Cowt Bar Association with five spare
copies of the Circular with a request that this inay be displayed on
the Notice Boards of the Bar Association for the information of the
Members of the Bar,

The Sceretary, Advocates-on-Record Associstion with five sparc
copies of the Circular with a request thut this juay be disploved on
the Notice Boards of the Bar Association for the information of the
Members of the Association.

All the Notice Boards outside the Couris.

All concerned.



€ ¢

£ € € € ¢ ¢ € ¢ ¢

€

‘t!ffffffffff'f’ff(f!f’ff’{

SUPREME COURT OF INDIA ‘ ‘2 L’ 8 - g
OFFICE ORDER

F. 5/Judl/2008

9 January 2008

All the Assistant Registrars, Branch Officers and the Dealing Assistants working
on the judicial side of the Registry are hereby required to ensure that whenever reference
1s made in the Office Report about the pendency of some other case in this Court, the

brief detatls regarding the position and the exact status of the case so pending should also

be indicated in the Office Report.

The above nstructions may be observed by all concerned without fail.

7
(T. Stvadasan)
Registrar (Judicial)
{19/01/08

Copy to: All concerned
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SUPREME COURT OF INDIA
OFFICE ORDER

F. 7/3udl/2008
28" January, 2008

[t has come to notice that while making reference to annexure (110
the Appeal/Petition in the Office Report, page number of such annexure ($)
iy the Paper Book is not mentioned in the Oflice Report, which causes
inconvenience to the Hon’ble Judges in locating the annexure referred to in
the Office Report. In order to avoid inconvenience to Flon’ble Judges. ii i«
hereby directed that all the Branch Officers/ Assistant Registrars. who sign
the Office Report, will ensure that whenever reference is made in the
Othice Report o any such annexure, page number given o the annexure i

the Paper Book is invariably mentioned in the Office Report against each

aunexure.

Fhe above instruction shall be complied with by all concerned
withoui fail,

Mpfisr

(T. Sivadasan)
Registrar (Judicial)
28/01/2008

Copy to: All Branch Officers / Assistant Registrars on udicial side
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SUPREME COURT OF INDIA

No.F3/Judl./2007 |
Dated: 13" August, 200/

*

OFFICE ORDER

In order 1o ensure timely circulation of all the Paper Books at the
esidential offices of Hon’ble CI/Hon'ble Judges, it 1s directed that on
receipt of reports from the Court Masters, the Joint Registrar (Listing) will
prepare a list of such matters which are to be included in the Cause List for
the next working day of the Court and Shri Pramod Kumar, Branch Officer
(Sec.-1) will co~ordinate with Joint Registrar (Listing) gmd take the list of
such cases from him at 4.15 p.m. daily. On receipt of the list of cases that
are 10 be added in the Cause List, Shri Pramod Kumar, Branch Officer
(Sec.~I) will take necessary steps to locate the Paper Books of these
matters.  He will also intimate the concerned Branch Officer/Assistant
chisrru.r immediately and at any rate before 5.00 p.m., to provide Paper
Books of the matters that are required to be histed. The Branch Officer ahd
the Dealing Assistant of the concerned Branch will ensure, before leaving
the officy, that the required Paper Books are made available to Section~|
for circulation at the residential offices of Hon’ble CJI/Hon’ble Judges.

It 1s thus enjoined upon all &oncerned to scrupulousty compiy with

- the aforesaid procedure and directions without fail. .Any lapse in this

ochalf shall be viewed seriously.

Copy o all concerned.
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SUPREME COURT OF INDIA
' - (LA ANNEXE )

No.F.15/Judl/2007 |
Dated Dacernber 7, 2007

CIRCULAR

it is circulated for general information of «ll
concemad that, for the purpose of 1allying  the Index of their
Faper Haok with that of the Paper Books of tha Honble

Courts. ihe Advocates-on-Record and / or thelr registered
clerks are allowad 1o inspect the Index of the Paper Books of

the Honble Courts available in Branch LA, Annexe.

g0 'l

( LN, Sansi )
Registrar (Judi-it)

Copy 1o:

[, The Secretary, Supreme Court Bar Associafion
with five spare copies of the Circular with o
request that this may be displayed on the
Noitice Board of the Bar Associafion for ihe
nformation of the Memibers of the Bar.

-

2 The Secretary, Advocates-on—Record
Association with with five spare copies of
the Circular with @ ‘request that this- may e -
dispiayed on the Nalice Board of the Association
for the information of the members of the

Association.
3. Al the Notice Boards outside the Court,
4. All concemed vide circulation list.
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SUPREME COURT OF INDIA

OFFICE ORDER

E 6/ Judl./ 2008
January 25, 2008

ft has come to nbticc that though copy of the weekly hearing list 15 circulated
to all sections, immediite steps are not taken to send the paper books kept along
with the main file of th: ceses included in the list, to the Paper Book écction and
oh certain occasions, even after receipt of the request from the Paper Book section, |
thc paper books are no. sent from the concerned sections in timc{, as a result of
thch, delay is caused i.l the circulation of the paper books to the 1Ton’ble Judges.
In order to avoid such i!nstances iy {uture, the following instructions are given to

all concerned for strict compliance without fail: -

H Immediately on receipt of copy of the weekly hearing list, which
is published on cvery Friday, the Branch Oflicer of the scction
concerned will cause to verify whether paper books, in respect of

any matter included in the list, are kept along with the main file.

(2) This verification has to be done at the carlicst and in any case
before 12 noon on next day viz., Saturday, and if Saturday is a
holiday, the verification has to be done on Vriday itself, by those

who are dealing with such matters in the section concerned.

(3) 113t is found that the paper books, to be circulated o the Hon ble

' Judges, in respect of a matter shown in the weekly hearing list,

- are kept in-the section alofig with the fnain file, such paper books
are to be sent forthwith to the Paper Book section after updating

the same and after making entries in the Transmission Register.”



S

[o]

507-D

without waiting for an intimation or requisition o come from the

Paper Book section, calling for such paper books.

(4) The Deputy Registrars/ Joint Registrars, in-charge of the section
on the judicial side, will verify the position and ensure that the
paper books of the cases, included in the weekly hearing lisi. are
notl kept in the section along with the main {ile without being sent
io Paper Book scction as stated above.

(3)

Any lapsc on the part of any official in complying with the above

mstructions will be viewed very seriously,

W et
B et

OV Srvadasam

rav Chedicialh

TRNTA08

ST
PSR

Copy o Al caneerned
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SUPREME COURT OF INDIA

No. F.12/Jedli 2008
Dated 23.6.2008

OFFICE ORDER

It has come to notice that the documents like counter affidavit,
rejoinder, additional documents, Office Reports etc. filed in a case are not
included in the chronological order and event wise in the main paper-book of
that case after making legible entries in the index with continuous page
numbers. When one of the documents, namely counter affidavit or the
rejoinder is filed as a separate volume, the documents/affidavits filed
subsequently are added to the main paper-book without adding them in
continuation of the document ﬁled as separate volume. This has been caus'mg
avoidable mconvenience to the Hon’ble Court in the matter of locating the
documents filed in the case.

In order to ensure that uniform practice is followed in the matter of

- adding of documents such as counter affidavit, rejoinder, additional

documents, Office Reports etc. filed in a matter in the main paper-book, and to
avoid any inconvenience to the Hon’ble Court, it is hereby enjdined upon all
concerned that henceforth documents like counter affidavit, rejoinder.
additional documents, Office Reports etc., filed in the case shall be
incorporated in the main paper-book in the chronological order and event wise.' o
after giving continuous page numbers and after making legible entries in the
index kept in the main paper-book. If any document is filed in a matter as a
separate volume and any affidavit or document is filed in the matter thereaﬂer,‘
the same will be added to that volume in the chronological order after giving

continuous page numbers and making proper legible entries in the index

The above instructions shall be followed by ali concerned without

e
Ao
(T Sivada:??z?t \Q’%

Registrar (Judl.)

tail.

Copy to:  All concerned
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SUPREME COURT OF INDIA

- OFFICEORDER

F. 14/Tudl/2008
18" August, 2008

The following instructions are issued for strict compliance by all

concerned: -

(H

(3)

(4)

-

Paper Books of Fresh Transfer Petitions, like those of other
tresh matters, will be sent by Section I-B to the Paper Book

Section.

The Joint Registrar (Courts) will ensure that the paper books
are promptly returned from the Courts o Paper Book Section,
after they have been arranged serial-wise and have been
entered in a Register. Due acknowledgment from the official
who receives the Paper Books will be obfained in that

Register.

Paper Books shall not be requisitioned from Paper Book
Godown, unless absolutely essential. In that case, the Paper

Books will be requisitioned through Registrar (Judicial).

Joint Registrars/ Deputy Registrars, in-charge of Judicial
Sections, shall ensure that paper books of all cases included in
the Terminal List are promptly updated by the Section
concerned and transmitted to the Paper Book Section latest byi :
31 August, 2008, under due acknowledgment, if not already
done. They will report compliance to Registrar (Judicial) on

1" September, 2008

. Contd, 2.
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(5)  All the Paper Books other than the Paper Books of "Not
Ready’ Regular side matters and ‘Ready Regular Matters’ not
included in the current Terminal List, if lying in Judicial

Sections will be immediately sent back to Paper Book Section.

(6)  The Paper Books of ‘Not Ready’ Regular matters and ‘Ready
Regular Matters’ not included in the current Terminal List, 1f
lying in Judicial Section will be returned to Paper Book

Section between 01.10.08 to 31.10.08.

Any breach of these instructions will be viewed seriously, rendering
the concerned officers/ officials, including Joint Registrar/ Deputy

Registrar concerned liable to appropriate disciplinary action.

\‘f-\.‘ -g«ﬂ N
. [1 Sivadasan |
Registrar Judicial)

18.08.2008

Additional Registrar (I-A Annexce)
Additiopal Registrar (I-B)
Jomnt Registrars, Deputy Registrars, Assistant Registrars of Judicial Sectiony

Joint Registrar (Courts)
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SUPREME COURT OF INDIA

© No. F.I$/IW/IAA/08
Dated : - 4" January, 2008

CIRCULAR .

In supersession of the instructions contained in Circular No.
E4/IW/IAA/06 dated 6.11.2006, the Competent Authority has been
pleased to issue the following directions -

L. The work of inclusjon of Record of Proceedings in the Paper-

Books is hereby decentralised as per the practice prevailing prior to

0.11.06.

The Joint Registrar(Courts) will send, on returnable basis, a
copy of each Record of Proceeding of every Court to the Copying

Branch for making out requisite number of copies.

3.

The Copying Branch will thcréafter__r_sgnd S_e@tﬁi‘og—w‘i_sg copies

of the Record of Proceedings to the concerned Judicial Section for
getting the same included in the Paper~Books kept in the Godowns of
Section-IA Annexe.

The c?ncerned Judicial Srec_ti_émm w111 send to. Section-1A

Annexe, under acknowledgment, copies of Record of Proceedings and

- -other -documents such as Counter Affida.vit.s, Rejoinder Affidavits, etc.

along with Office Reports after ensuring that all the documents

required (0 be included in the Paper-Books are being sent, after making
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necessary entrics in a register. Section-lA Annexe will then ensure
timely inclusion of ali such documents in Paper—.ﬁooks before sending
them to the residential offices. Déﬁciency, if any, shall be immediately
brought to the notice of cohce;med Branch Officer, who shall make it
up without any delay. File Will.nolt be sent ‘by.-‘the concerned Section
to Section-1A Annexé, unless s'pecifically requifed._ It is made clear
that inclusion of Record of Proccedings for the beriod from 6.11.2006
to 3.1.2008 shall be done by Section-IA Aﬁnexe. ‘
All concerned are directea t0 take necessary steps accordingly

~for the strict compliange of the aforesaid,directions; with immediate

effect.

(T. SIVADASAN) | . (T.N.SANSI)
REGISTRAR(J-1) : REGISTRAR(J-11)
I ,,4,:},.2008,‘ e e e e e —— 711?2008 R f O

Copy to :

All concerned.






